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27-6-96

22.5.96 Quarter as per letter under Annexure-1/1

in favour of the applicant within a period
of three weeks from the gate of receipt

of this order. The applicant shall g»
within two weeks thereafter, corvey to

the Court through his Lawyer as to whether
he has eceived the allotment order angd »Jkdtw

Q/ £ he w intends to prosecute with this

@rigimal Application after his grievance
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;15.7.9617 O 22.5.1996, the applicant had been K.\ COpg-)

! directed to convey within two weeks to the e ot 2250
{ Court as to whether he has received the W ‘l
i quarter allotrment order and whether he still pes
intends to prosecute this Qriginal Application. );rism
This matter was adjourned to 27.6.1996 and

further adjour.ned to to-day. Shri D.P.Dhala-

samant and Shri O.N.Ghosh @gis¢ present for

the respondents. Shri Ghosh submits an

allotment of order of guarter bearing No.T/4-B

: Type-II in favour of the petitioner. Therefore,

' the grievance of the applicant has been met.

| There is no justification in continuing this

@pplication. The application is dismisse
No one is present for the titionere.
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